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z'OSte<:. c S Progra woe Eicecutive. 

••••••• A-::oli.cant -· 

versus 

thr!V.::c n Ki oi strv of lnfi.rntion - -

•••••••• Resoon<ients -

ORDER 

for 
T:' s =e.riev a;::;pl.icatio:: has been £iled/seexi ng 

'!he pra~er in t.."le review 

::ero:x; •d-:.e .:i.ate of re-i=ix;; ~-tion and not from t.'l.e date of ±e 
-f • 1 5 ''2 o:= a.Ao. Z't a;:pears £r0iiil the a££.1davit that 1tat -

t - e a:pl ~ ('!~.:;::. r.eall.y seeks. is ta.e pa.J; ent of the revised 

p.c.y ~ ~~.:: date oi j oiniOJ as Tran tsston ~a:11t1.ve. 

2. '!h-c d.i.rectio: in the o.A. was as £oll:ouaz-
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•we. therefore. direct that the respondents shall 
re-fix the pay of the applicant. granting pay 
protection from the date he joined as Transmission 
E>Cecutive after having served as Staff Artist on 
contract basis. '!he applicant shall also be granted 
the benefit of joining time. joining time pay. carry 
forward of leave and transfer T.A. in case these 
were given to Smt. Kanta Pant or Sh~i B.N.P. Sinha. 
'!he arrears shall be paid to the applicant with 
interest of 12% per annum from the date of filing 
of this application. i.e. from N>veml::>er. 1992. 
'Ihis order shall be complied within a period of 
three months from the date of its communication by 
the applicant to the respondents. '!he cost shall be 
paid to the applicant by the respondents.• 

1\.-
3. '!he order stipulate~the pa yment of arrears to the 

applicant at the rate of 12% from the date of filing of 

the application. Since this direction was given. the same 

cannot be reviewed. on account of the review application. 

The applicant haa challenged the compliance of the order 

through execution application N:>. 2692/01 in O.A. no.1565/92 

and order dated 19.04.02 ~eads as follows:-

4. 

"From a perusal of the aforesaid order. it appears 
that the Bench allowed arrears with 12% interest from 
N:>vember'l992. from the date of application . i.e •• 
from the date the o.A. was filed in this Tribunal. 
Thus. the r e spondents have c orrectly executed the 
order and we do not find any mistake on their part." 

'lherefore. this review petition is misconceived and 

is dismissed. both on limitation as well as on merits. 

v · 
Member(J) Member(A) 
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